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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA GRAM SWARAJ AND PANCHAYAT RAJ
(AMENDMENT) BILL, 2017
(L.A. Bill No. 34 of 2017)

A Bill further to amend the Karnataka Gram Swara] and Panchayat

Raj Act, 1993.

Whereas, it is expedient further to amend the Karnataka Gram Swaraj
and Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Gram Swaraj and Panchayat Raj (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 2.- In section 2 of the Karnataka Gram Swara]
and Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993} (hereinafter
referred to as the principal Act), for clause (94), the following shall be substituted,

namely:-

"(9A) “Designated Court” means the jurisdictional Court of Senior Civil
Judge designated for the trial of election disputes related to Gram
Panchayats, Taluk Panchayats and Zilla Panchayats, in whose territorial
jurisdiction respectively, the panchayat area or a major portion of the

panchayat area is situated."

3. Amendment of section 13.- In section 13 of the principal Act, in sub-

section (1), clause (c), shall be omitted.



4. Amendment of section 48.- In sub-section(1) of section 48 of the
principal Act, for the first proviso the following shall be substituted,

namely:-
Provided that Adhyaksha or Upadhyaksha of a Gram Panchayat shall,-

(1) on the grounds of proven physical or mental incapacity certified by
a competent authority approved by the State Election Commission;
or;

(i)  on the grounds of securing employment in central Government or

State Government or public undertakings;
-resign his office or membership, or be liable for removal.

5. Amendment of section 64.- In section 64 of the principal Act, in
sub-section (1), the words “or errect advertisement hoarding” shall be

omitted.

6. Amendment of section 129.- In section 129 of the principal Act, in

sub-section (1), clause (d) and the proviso shall be omitted.

7. Amendment of section 141.- In section 141 of the principal Act,
in sub-section (2), in clause (a), for the words “the date of subsequent
ordinary meeting shall fixed at the previous meeting”, the words “the date of
each subsequent ordinary meeting shall be decided by the Adhyaksha and
he shall inform the same at the immediately preceding meeting” shall be

substituted.

8. Amendment of section 157.- In section 157 of the principal Act,
in sub-section (4), for the word “Secretary”, the words “the Executive

Officer” shall be substituted.

9. Amendment of section 168.- In section 168 of the principal Act,

in sub-section (1), clause (d) and the proviso there under shall be omitted.

10. Amendment of section 180.- In section 180 of the Principal Act,
in sub-section (2), in clause (a), for the words “the date of subsequent

ordinary meetingbshall fixed at the previous meeting”, the words “the date of



each subsequent ordinary meeting shall be decided by the Adhyaksha and
he shall inform the same at the immediately preceding meeting” shall be

substituted.

11. Amendment of section 199.- In section 199 of the principal Act,

in sub-section (3), clause (c) shall be omitted.

12. Amendment of section 246.- In section 246 of the principal Act,
for the words “Controller of State Accounts” wherever it appears, the words

“Director General, Karnataka State Accounts And Audit Department” shall be
substituted.

13. Amendment of section 296A.- In section 296A of the principal
Act, in sub-section (1), for the words, "district judge or an", the words
"district judge or a retired" shall be and shall always be deemed to have been

substituted.

14. Amendment of section 308-AB.- In section 308AB of the
principal Act, in sub-section (1), for the words “State Election Commission”,

the words “Returning Officer” shall be substituted.

15. Insertion of section 308AD.- After section 308AC of the principal

Act, the following shall be inserted, namely:-

“308-AD. Account of election expenses and maximum thereof.- (1)
Every candidate at an election to Zilla Panchayat or Taluk Panchayat under
this Act shall either by himself or by his election agent, keep a separate and
correct account of all expenditure in connection with the election, incurred
or authorized by him or by his election agent between the date of which he
has been nominated and the date of declaration of the result thereof, both

dates inclusive.

(2) Any expenditure incurred or authorized in connection with the
election of the candidate referred to in sub-section (1) by a political party or
by any other association or body or persons or by any individual (other than

the candidate or his election agent) shall not be deemed to be the



expenditure in connection with the election incurred or authorized by the

candidate or by his election agent for the purpose of sub-section (1).

Explanation 1: For the purposes of this sub-section, ‘Political Party’ shall
have the same meaning as in the Election Symbols (Reservation and

Allotment) Order, 1968 for the time being in force.

Explanation 2: For the removal of doubts, it is hereby declared that any
expenditure incurred in respect of any arrangement made facilities provided
or any other act or thing done by any person in the service of the
Government or the service of the Zilla Panchayat or Taluk Panchayat as the
case may be, the discharge or purported discharge of his official duty for, or
to, or in relation to any candidate or his election agent or any other person
acting with the consent of the candidate or his election agent (whether by
reason of the office held by the candidate or for any other reason) shall not
be deemed to be expenditure in connection with the election incurred or
authorized by a candidate or by his election agent for the purpose of this

section.
(3) The account shall contain such particulars as may be prescribed.

(4) The total of the said expenditure shall not exceed such amount as

may be prescribed."

16. Amendment of section 310A.- In section 310A of the principal
Act, in sub-section (2), in clause (v), for the words “each Zilla Panchayat”,

the words “the Government” shall be substituted.

17. Amendment of schedule-IV.- In schedule-IV to the principal Act,

clause (c) and entries relating thereto shall be omitted.

18. Transfer of Pending Cases.- All cases pending pertaining to
election disputes of the Zilla Panchayat before the jurisdictional District
Judge on the date of commencement of the Karnataka Gram Swaraj and
Panchayat Raj (Amendment) Act, 2017 shall immediately be transferred to

the jurisdictional court of Senior Civil Judge.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Grama Swaraj and
Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993) to,-

(1) entrust the jurisdiction of handling of election disputes of Gram

Panchayat, Taluk Panchayat and Zilla Panchayat to the court of
Senior Civil Judge.

(2) omit the provision of clause (c) of sub-section (1) of section 13.
(3) omit the provisions regarding levy of advertisement tax by

panchayat consequent on the enforcement of Goods and Services
Tax.

Certain other consequential amendments are also made.

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 15: (1) Sub-section (3) of section 308AD sought to be
inserted by clause 15 empowers the State
Government to make rules regarding
particulars to be contained in the account of
election expenses.

(2) Sub-section (4) of section 308AD sought to be
inserted by clause 15 empowers the State
Government to make rules regarding the
maximum amount of election expenditure
which shall not be exceeded.

The proposed delegation of Legislative Power is normal in character.

H.K.PATIL
Minister for Rural Development
and Panchayat Raj

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

Extract from the Karnataka Gram Swaraj and Panchayat Raj Act,
1993 (Karnataka Act 14 of 1993)

XX XX XX
2. Definitions.- In this Act, unless the context otherwise requires,-
XX XX XX

(9A) “Designated Court” means the jurisdictional Court of Senior Civil Judge
designated for the trial of election disputes related to Gram Panchayats and Taluk
Panchayats and the court of the jurisdictional District judge for the trial of election
disputes relating to Zilla Panchayats, in whose territorial jurisdiction respectively,

the panchayat area or a major portion of the panchayat area is situated.

XX XX XX

13. Vacation of seat by members.- (1) If a member of a Grama Panchayat,-

(a) is or becomes subject to any of the disqualifications mentioned in
section 12 ; or

(b) votes or takes part in discussion in contravention of the provisions
of sub-section (4) of section 33; or

(c) absents himself for more than three consecutive ordinary meetings
of the Grama Panchayat without the leave of the Grama Panchayat

his seat shall be deemed to be or to have become, as the case may be vacant:

XX XX XX

48. Resignation or removal of Adhyaksha and Upadhyaksha.- (1) The
Adhyaksha of the Grama Panchayat may resign his office by writing under his
hand addressed to the Assistant Commissioner and the Upadhyaksha of the Grama
Panchayat may resign his office by writing under his hand addressed to the
Adhyaksha and in absence of the Adhyaksha to the Assistant Commissioner.

Provided that Adhyaksha or Upadhyaksha of a Gram Panchayat shall resign
his office or membership, or liable for removal,-

(i) on the grounds of proven physical or mental incapacity certified by a
competent authority approved by the State Election Commission; or
(11) on the grounds of securing employment in central Government or

State Government or public undertakings.

XX XX XX



64. Regulation of the erection of buildings.- (1) Subject to such rules as
may be prescribed, no person shall erect any building or alter or add to any
existing building or errect advertisement hoarding or set up mobile towers atop or
alongside or in any vacant space within the premises or reconstruct any building
without the written permission of the Grama Panchayat. The permission may be
granted on payment of such fees as may be specified by bye-laws.

XX XX XX
129. Vacancy of seat.- (1) If any member of a Taluk Panchayat,-
XX XX XX

(d) being an elected member absents himself, for more than three
consecutive ordinary meetings of the Taluk Panchayat unless leave so
to absent himself, which shall not exceed six months, had been
granted by the Taluk Panchayat.

his seat shall be deemed to be or to have become, as the case may be,
vacant.

Provided that where an application is made by a member to the Taluk
Panchayat for leave to absent himself under clause (d) and the Taluk Panchayat
fails to inform the applicant of its decision on the application within a period of one
month from the date of the application the leave applied for shall be deemed to
have been granted by the Taluk Panchayat.

XX XX XX
141. Meetings of Taluk Panchayat.-
XX XX XX

(2) (a) The date of the first meeting of the Taluk Panchayat after the first
Constitution or reconstitution, or the date of subsequent meeting for the purpose of
election of Adhysksha or Upadhyksha, as the case may be shall be fixed by the
Assistant Commissioner who shall preside at such meeting and date of each
subsequent ordinary meeting shall be fixed at the previous meeting of the Taluk
Panchayat, provided that the Adhyaksha may for sufficient reasons, alter the day of
the meeting to a subsequent date. The Adhyaksha may, whenever he thinks fit and
shall, upon the written request of not less than one-third of the total number of
members and on a date within fifteen days from the receipt of such request, call a
special meeting. Such request shall specify the object for which the meeting is
proposed to be called. If the Adhyaksha fails to call a special meeting, the
Upadhyaksha or one-third of the total number of members may call the special
meeting for a day not more than fifteen days after presentation of such request and
require the Executive Officer to give notice to the members and to take such action
as may be necessary to convene the meeting.
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XX XX XX

157. Executive Officer's right to requisition records. etc.-

XX XX XX

(4) An appeal shall lie from an order of the Executive Officer under
this section to the Chief Executive Officer.
XX XX XX

168. Vacancy of Seats.- (1) If any member of a Zilla Panchayat,-
XX XX XX

(d) being an elected member, absents himself, for more than three
consecutive ordinary meetings of the Zilla Panchayat unless leave so to
absents himself, which shall not exceed six months, had been granted by
the Zilla Panchayat his seat shall be deemed to be or to have become, as
the case may be, vacant:

Provided that where an application is made by a member to the Zilla
Panchayat for leave to absents himself under clause (d) and the Zilla
Panchayat fails to inform the applicant of its decision on the application
within a period of one month from the date of the application the leave
applied for shall be deemed to have been granted by the Zilla Panchayat.

XX XX XX
180. Meetings of Zilla Panchayat.-
XX XX XX

(2) (a) The date of the first meeting of the Zilla Panchayat after the first
constitution or reconstitution or the date of subsequent meeting for the purpose of
election of Adhyaksha or Upadhyaksha as the case may be shall be fixed by the
Commissioner who shall preside at such meeting and date of each subsequent
ordinary meeting shall be fixed at the previous meeting of the Zilla Panchayat,
provided that the Adhyaksha of Zilla Panchayat may for sufficient reasons, alter the
date of the meeting to a subsequent date. The Adhyaksha may, whenever he thinks
fit and shall, upon the written request of not less than one-third of the total
number of members and on a date within fifteen days from the receipt of such
request, call a special meeting. Such request shall specify the object for which the
meeting is proposed to be called. If the Adhyaksha fails to call a special meeting,
the Upadhyaksha or one-third of the total number of members of the Zilla
Panchayat may call the special meeting for a day not more than fifteen days after
presentation of such request and require the Chief Executive Officer to give notice
to the members and to take such action as may be necessary to convene the
meeting.
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XX XX XX

199. Levy of taxes, rates, etc., by Grama Panchayats.-

XX XX XX

(3) A Grama Panchayat may also levy all or any of the following taxes and fee
at such rates as the Grama panchayat may by bye-laws determine but not
exceeding the maximum specified in Schedule IV and in such manner and subject
to such exemptions as may be prescribed, namely:-

(a) tax on entertainment other than cinematograph shows;

(b) tax on vehicles, other than motor vehicles;

(c) tax on advertisement and hoardings;

XX XX XX

246. Audit of accounts.- (1) The accounts of every Grama Panchayat shall
be audited each year by such officer as may be authorised by the Controller of
State Accounts (hereinafter referred to as the auditor) The Comptroller and Auditor
General shall provide technical guidance and supervision for audit of accounts
under this section in accordance with the provisions of Comptroller and Auditor
General’s (Duties, Powers and Conditions of Service) Act, 1971 (Central Act 56 of
1971) and also undertake test checks of the accounts of the Grama Panchayaths.

XX XX XX

(11) The Controller of State Accounts Department shall submit a summary of
observations made in the audit report and rectifications made by the Grama
Panchayats to the Government.

(12) The Controller of State Accounts Department shall submit to the
Government a consolidated Annual Report in respect of all the Grama Panchayats
of the State and the State Government shall lay such report before both the houses
of the State Legislature.

XX XX XX

296A. Grievance Redressal Authority.— (1) The State Government may, by
notification in the official gazette, constitute for every District a Grievance
Redressal Authority consisting of a retired district judge or an officer not below the
rank of special deputy commissioner.

XX XX XX
308AB. Notification of dates for nominations etc. — (1} As soon as the
notification of election to elect a member is issued, the state election commission
shall, by notification in the Official Gazette, notify, —
XX XX XX
310A. State Panchayat Council.-

XX XX XX
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(2) The State Panchayat Council shall consist of -

(1) the Chief Minister as Chairman,

(ii) the Minister for rural Development and Panchayat Raj as ViceChairman,
(iii) five other ministers nominated by the Government as members,

(iv) Adhyakshas of all the Zilla panchayats as members;

(v)] the Adhyakshas of four Gram Panchayats, one from each revenue
divisionand one Taluk Panchayath nominated by each Zilla Panchayath as
members and;

XX XX XX

SCHEDULE-IV
(See Section 199)

Tax on Property : Tax on buildings

C. Tax on advertisement and hoardings: | Not less than 0.01% but not
more than 0.02% on Capital
Value of the Property

For every square meter or part thereof. | Five rupees per month.

XX XX XX
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